
[10 August, 2006] RAJYA SABHA 

Status of Implementation of recommendations contained in the 
Twenty-first Report of Department-related Parliamentary 

Standing Committee on Information Technology 

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, 
PUBLIC GREIVANCES AND PENSIONS AND THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): Sir, on behalf of Shri Priyaranjan Dasmunsi, I beg to lay a 
statement regarding status of implementation of recommendations contained in 
the Twenty-first Report of the Department-related Parliamentary Standing 
Committee on Information Technology. 

Clarifications on Statement by Minister regarding issue                                                                     
of Pesticide contamination in soft drinks 

SHRI V. NARAYANASAMY (Pondicherry): Thank you, Mr. Deputy 
Chairman, for giving me this opportunity. 

Sir, the hon, Minister has made a very elaborate statement. But, even 
than, it is a matter of concern for all of us that in the soft drinks which are being 
sold in the market, the Coca-cola and all other soft drinks, the contaminated water 
was found. Even the organic chemicals are found, which is beyond the permissible 
limit. The hon. Minister has also stated that this is on the basis of the 
carbonated water which need to have a specification, and according to the 
standards fixed by the Government, it should be a packaged drinking water 
because the packaged drinking water is a safe drinking water, the water that has 
been a purified drinking water. But, unfortunately, we have found that in most of 
the States and in the outlets, the water used by the various agencies for 
supplying these soft drinks is not up to the required standard. But, 
unfortunately the authorities concerned have not taken any action so far. 

Sir, it is heartening to note that the same issue of the contamination and 
also the chemical residue that was found in the sample was raised in 2003. The 
issue was raised in this august House and also Lok Sabha. The hon. Members 
had expressed their concern about it and the then hon. Minister also gave an 
assurance in this august House that the Government will monitor it. Sir, there 
was a demand in 2003 itself to ban those soft drinks which have got the 
contaminated material, i.e., chemical 
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organic material. Now, Sir, the JPC also went into the matter. It gave its finding. On the basis of 
the findings given by the JPC in 2003. I would like to know from the hon. Minister what follow-
up action the Ministry has taken. Sir, why I am saying all this is because the issue is very 
important. In 2003, the same issue was raised and the JPC went into the matter. It gave 
certain recommendations. It has come out with certain findings on the carbonated water, the 
water that is being used in the soft drinks. It found that there is organic material in soft 
drinks, and they have given certain recommendations. To my mind, these 
recommendations of the JPC are not followed in letter and spirit. Therefore, we have found that 
in 2006, the same issue is arising again. Sir, now, we find, various States, whether it is Delhi, 
whether it is Karnataka or whether it is Kerala—almost all the States—have started banning the 
soft drinks in their institutions like in hospitals, in schools, etc. They have started doing it. Now, 
Sir, on the basis of the report given by the CSE, I would like to know from the hon. Minister 
what is the amount of health hazard that is involved in it. Let the hon. Minister tell us whether 
it is going to be a silent killer. Sir, the Soft drinks are also available in western countries. The people 
are drinking soft drinks in western countries as well. Do you have a comparative analysis as 
to what is the standard that has been prescribed for supplying soft drinks by these companies in 
those countries vis-a-vis the standards prescribed for supplying soft drinks by these companies 
in our country? What is the standard that has been prescribed in our country? This is what I 
would like to know. 

Secondly, Sir, sometimes, it is supplied in tin, sometimes it is supplied in bottles, and, 
sometimes, they put it in a container and add the mixture that is coming from the concerned 
company whether it is Pepsi or Coco Cola or any other company and supply it in the market. 
This is the way in • which it is being supplied in the market. I would like to know whether any 
mechanism is being followed to check it. Who has been checking it? The concentrate is being 
received and then that concentrate is put into the water. Now, nobody knows as to which 
type of water they are using. 

MR. DEPUTY CHAIRMAN: Okay; you wind up now. 

SHRI V. NARAYANASAMY: Sir, this is a very serious matter. It is a matter of 
concern for the whole country. 
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MR. DEPUTY CHAIRMAN: I agree. But you have to seek only clarifications. 

SHRI V. NARAYANASAMY: Sir, I used to take Coca-Cola. Therefore, I am more 
concerned about it. I want to know whether I would die within a short period of time if I 
continue to consume it even thereafter. This is what I would like to know from the hon. 
Minister. ...(Interruptions)... 

SHRI N. JOTHI (Tamil Nadu): Don't consume it. ...(Interruptions)... 

SHRI V. NARAYANASAMY: If you are all interested in my health and my survival, 
kindly tell the hon. Minister that the substances that are coming have to be standardised, 
regularised. The norms prescribed by the Government in this regard have to be followed. Sir, 
what is happening is, if we go to manufacturing units, be it Coca-Cola or Pepsi, in any State, 
we find that there is no checking mechanism, either of the State machinery or Central 
Government machinery. People consume whatever they produce and send to the 
market, assuming that it is of a good quality. 

Then, Sir, this has been found in 2003 and now, in 2006. The hon. Minister 
conveniently says that a committee has been constituted. The Government, the hon, 
Minister, says that a committee has been constituted; then, what is the sanctity of 
the report of the Standing Committee? The Standing Committee held discussions with 
experts, with the people concerned, and after that, came out with the findings in 2003 itself. 
That needs to be followed in letter and spirit. But, far from that, as per the hon. Minister 
another committee has been constituted. We are not going to solve the problem by 
constituting a committee. The hon. Minister has studied Medicine; he knows the health 
hazards; he knows about the human body. By constituting a committee, they would go once 
again to various places; they would go to the Hyderabad Laboratory and the Ahmedabad 
Laboratory, and come out with a report. Then, it will go to the wastebasket. No 
decision will be taken. 

Sir, the lobby of the soft drinks companies is very powerful. I would like to bring to the 
notice of this august House the Kind of advertisements they bring out and the amount of 
money they spend on advertisements. I would like to request the hon. Minister to take a 
stern action. If he feels that the report given by analysts is wrong, he must tell us that it is 
wrong. If the analysts' reports is correct, as brought out in the 2003 findings, Kindly let 
us know. Now, the report has been submitted by the expert 
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group; kindly arrive at a decision, but please, don't send it to a committee. The committee 
will take two more years and in the mean time, the health of the people would be 
affected. 

SHRI N. JOTHI: Sir, an alarming situation has been expressed by the hon. 
Health Minister. The point that needs to be noted is that 57 samples of 11 brands 
have been taken from across 12 States, and all the samples have proved to be bad. 
This has been mentioned in the first paragraph. 

Sir, this is a very serious matter. The study reports presence of pesticide 
residues in all the samples. So, there is not doubt about the fact that the samples have 
been proved to be injurious, at least, for the time being. Under the circumstances, what 
would be the follow-up action? It is not that the Government is lacking in power. Section 7 
of the Food Adulteration Act is very clear about suspending the sales, banning the 
commodity and stopping it from reaching the market, for a while. Some judgements say 
that this period can be safely extended upto six months. So, the power is not lacking; 
the Central Government or the State Government can issue orders banning the food 
items for a while; Section 7 is very clear about that. 

Sir, I would like to know from the hon. Minister whether he would exercise that 
option, or wait for the report of the committee to come, and then, diffuse the situation in. 
Some people would say a thing, some would say something else, and then, we all would 
forget about it. Which course are you going to adopt? Are you going to exercise the 
powers already available with you under Section 7? There is a prima facie case; it is 
clearly known; all the samples have been found to be bad, in all the 12 states. What is 
required further? It is not a benchmark! The 'benchmark' is full. All samples are bad. 
That means, there is a defect in the manufacture. Our health is more important. 

Some States may not take up the issue seriously. Statements have come from 
some States saying that they would not ban. Kerala has gone way ahead by banning 
manufacture itself; they stand first now. Karnataka has banned their sale within educational 
institutions; it is not to be sold in the area. In the Parliament, we have banned it; now it is 
not available in Parliament. We have taken care of our own health; are we not supposed 
to take care of the health of the other citizens of this country? When 
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Members of Parliament are protected, we must all the more protect the health of the 
public. So, we should ban it throughout India till we get the findings. I am not against any 
company, but I want the health of the public to be assured. So, till such time, as a safety 
measure, it must be banned. After all, they are not going to end up as paupers tomorrow 
morning; they are all very rich people and can withstand the circumstances. 

They can withstand. Who has asked them to manufacture it defectively? 
Not me. So, let them face it. After all, you seal the premises of small vendors; you 
prosecute them for small offences; you keep committee to go behind them and then 
you evaluate them. Then, after two years, three years or six months, this issue will be 
closed and some other issue will crop up. My appeal to the hon. Minister is to be more 
careful for the health of our country. Will you exercise Section 7 of the Food 
Adulteration Act for banning the item? 
�
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MR. DEPUTY CHAIRMAN: Shri Ravula Chandra Sekar Reddy. Please, 
raise new points. 

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, I will 
raise all the new points. I will not repeat. Sir, during the last week only, we had 
passed a Bill called the Food Safety and Standards Bill. At that time also, we 
made a request to the hon. Minister that it would be better if the Health Minister 
had piloted the Bill. That was our suggestion and at that time also, we raised this 
point. I would like to know from the hon. Minister while some States like Kerala 
have banned it in entire State; Karnataka and some other States have partly 
banned it - in educational institutions and hospitals. To my utter surprise, 
yesterday, from my own State, the Health Minister, having not the hon. Union 
Minister of Health and Family Welfare, stated that he was not having any 
power to ban such drinks. Officially, he went on record saving that the State 
had no power, and he also cited the example that when Ghutka was banned in 
Andhra Pradesh, the Supreme Court held that it was the Parliament which had to 
make laws, not State Governments. That was the example cited by him. Is it a 
fact? If it is a fact, the hon. Minister must guide the State Governments in this 
regard. These things should be uniform. One State cannot take a view, which is 
different from other States' view I am at a loss to understand the situation and 
its legality also. How can there be different views, different interpretations? 

SHRI N. JOTHI: A State Government has the power to ban temporarily. 
The Central Government can ban permanently. 

SHRI RAVULA CHANDRA SEKAR REDDY: Please, advice my State's 
Health Minister. 

MR. DEPUTY CHAIRMAN: Mr. Jothi, you are assisting the Minister. 

SHRI N. JOTHI: That is why, in the case of Ghutka, permanent banning 
is incorrect. 
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SHRI RAVULA CHANDRA SEKAR REDDY: Sir, this was the statement made 
by the Health Minister of the Government of Andhra Pradesh. I may kindly be 
enlightened about this by the Union Health Minister. The second point is that we 
already have JPC. If my remembrance goes in correct, the present Agriculture 
Minister was the Chairman of that JPC, and the recommendations of the Committee are 
there. You are going in for another Committee. I want to know whether any time-bound 
programme has been given to this Expert Committee. When I read the Statement, there 
is no time stipulation provided for submission of report and follow-up action. And, there is 
already a Standing Committee Report. So many reports are there - Standing Committee, 
JPC, and now, another Expert Committee has been constituted. So many Committees will 
only lead to confusion. Finally, we may end up with a new committee to go into the 
working of these committees. So, this is a very serious issue concerning crores of people 
and many people are engaged in the business who are playing with the health of students 
and small children. On these points. I would request the hon. Minister to enlighten us. 

SHRI C. PERUMAL (Tamil Nadu): My question is general. For good health and good 
wealth, is there any proposal to introduce 'Palm ta' and 'Palm Cola' instead of Coca Cola 
and Pepsi all over India? 
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MR. DEPUTY CHAIRMAN: Shrimati S. G. Indira. No political questions. Mr. 
Jothi has honoured his commitment. (Interruptions) 

SHRIMATI S. G. INDIRA (Tamil Nadu): Sir, are now discussing a serious matter. 
Sir, till now, the State of Tamil Nadu has not banned it whereas the neighbouring State, 
Kerala has banned it immediately. The State of Karnataka has also banned It. 

SHRI V. NARAYANASAMY: Sir, this is politics. (Interruptions) 

SHRIMATI S. G. INDIRA: No, no. I am not politicising the issue. (Interruptions) 

MR. DEPUTY CHAIRMAN: Not much politics.. (Interruptions) 

SHRIMATI S. G. INDIRA: Sir, the hon. Minister himself hails from Tamil Nadu. Why 
does he not take care of this aspect? This is my question. Thank you. 
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SHRI N. JOTHI: Sir, I would like to ask the hon. Minister when there is already a 
report available, why should there be any Committee for that? 

MR. DEPUTY CHAIRMAN: Let him say please. A number of hon. Members have 
raised this issue. 

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. ANBUMANI 
RAMDOSS): Sir, I would firstly like to thank the hon. Members of Parliament who have 
raised certain issues from the suo motu Statement made by me. I have made this 
statement because I want to clarify to the hon. Members and to the country about 
issues pertaining to these recent episodes which stem from the study of the Centre for 
Science and Environment, their Report, 'Soft Drinks - Hard Truth II". I have already 
stated in my Statement that certain samples were lifted from different parts of the country, 
and 57 of them were found to have contents of pesticide residues. In fact, this suo motu 
Statement, I have been wanting to make for the last three or four days, but due to 
frequent adjournments, I could not have that opportunity. In my Statement, I have clarified 
what are the steps that the Government has taken, from the JPC Report of 2003 and what 
process we are going through. I will be clarifying on our hon. Members' queries. 

Sir, firstly, as in my Statement, after the JPC's Report that standards should be fixed for 
these carbonated drinks, namely, Coke, Pepsi or other subsequent drinks, India was one of 
the first countries in the world, one of the first countries in the world to fix standard for 
carbonated drinks. that is way back in 1955 itself, they have fixed it. And some countries 
in 
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the world still have not fixed any standards for these carbonated drinks. Subsequently, 
there have been a lot of amendments to the rules and regulations of these standards 
and it was subsequently amended a number of times through the prevalent situation 
at that point of time. Then, this issue, about the contamination of carbonated drinks, 
namely, Pepsi or Coke or other drinks, was raised by the JPC, and like I have said in 
my statement, the JPC have gone into the report and said that literally 86 to 92 per cent 
of the content of carbonated drinks is water and literally 5 to 10 per cent is sugar and rest 
are the concentrates. Let me take these three issues. For the water content of these 
colas or these carbonated drinks, we have standards fixed. Why back in 2004 itself, we 
have notified the standards saying that the water used in these carbonated drinks should be 
of the standards of packaged drinking water where it clearly stipulates that there should 
not be pesticide residues for individual not more than .001 ppm per litre and for a 
combination of that entire drink, it should not be more than .0005 ppms, which ultimately 
is literally negligible. Today, the onus on the manufacturer is that water should be very 
pure. The water which should be used in manufacturing of these carbonated drinks 
should be pure, without any pesticides, in fact, let us say, .0005 ppms per litre, which to 
test it itself is very difficult. Sir, coming to the second part, that is the sugar concentrate, 
which comprises 5 to 10 per cent of these drinks, the JPCs at the point of time itself 
said that sugar should go through the distillation process and it would be rare that there 
would be any pesticide residue in sugar content. They have said, fix up standards for 
sugar. We have set up a Committee at that point of time under Dr. Ganguli, the Director-
General, ICMR, and these were three or four more associates from different institutions 
for assisting him in that process. Sir, worldwide, like the JPC itself has said, there are 
not fixed standards for these carbonated drinks or colas. There are no fixed global 
standards. Each country fixes these according to its local requirement, and that is 
what the JPC asked us, the Government, to do. This Committee had gone on tour to 
get the standardisation and the formulation of how to go about fixing standards for sugar, 
because this was new entity. The Committee had to go around the world, not around the 
world, but, least, go around linking to the world communities, especially the European or the 
American or the developed countries, and try to fix mandate for fixing standards of 
sugar content. 
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Finally, in due course to time, they had, in fact, tested, as a preliminary 
test, about 200 samples all over the country. They went to coca-cola retailers, 
to the factories, and, in fact, to the manufacturing areas. Since the crushing 
season goes from November to February, there were lots of other processes 
involved in that. Prima facie they found that there were no pesticides in sugar 
content. We have to be more sure because you know about today's legislation. 
We have to be very strong from the legal point of view. That is why I would like 
to inform the hon. Members that the Committee is not a way of deviating from 
the issues. Personally, I am very involved in this issue; passionately I am very 
involved in this issue. And as far as the Government is concerned, I am very 
concerned about the safety of consumers. So, it has to stand the legal 
framework. I don't want to get some stay somewhere. And then we have to go 
through all the process again. Like the case of Gutkha which happened. I don't 
want to go into that. So, that is why, we are going through more sensitive tests 
which will be done in a matter of one or maybe 2-3 months maximum. We will 
be getting a standard for sugar. 

On concentrate, some of my friends here said: "What is there is the 
concentrate?" Sir, this concentrate is the formulation of the manufacturers. It is their 
formula. The onus is on the formulation of the manufacturers. It is their formula. 
The onus is on the manufacturer that there should not be any pesticide residue in 
the formulations. They say that these concentrates and the same formula are 
being used in different parts of the world. Ultimately, today, the onus is one the 
manufacturers. Manufacturers can't say that standards are not there. It is just 
purely a question of sugar. It has already been said that it goes through a 
process and the amount of pesticides is negligible. It has already been proven 
by our testing in the Kolkata lab prima facie. So, the onus is on the manufacturers. 
They have to provide uncotaminated carbonated beverages to the consumers 
of this country. It any of these manufacturers don't do that, I am sure, under the 
law, they could be penalised under different sections of the PEA Act. 

There are two different issues involved in this matter of carbonated drinks. 
It is not only about carbonated drinks. Carbonated drinks are just one part of it. 
The main part of this issue is the health problems, health issues related to 
consuming these carbonated drinks. It has not only to do with these 
carbonated drinks, it has to do with junk food also. The hon. Members should 
enlighten the public about this. The Government 
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is playing its active role in enlightening the people of this country. Take the context of junk 
food, which is inclusive of carbonated drinks. Today, we see young children and people in 
the age group of 23-24 years getting heart attacks. I don't want to digress from the issue, 
but then it is my responsibility that I have to bring in a wider issue. Then I am going to 
answer the queries of the hon. Members. 

But taking the holistic view, there are two issues today — one is the contamination by 
pesticides and secondly, the health issue relating to the carbonated drinks and junk food. 
The junk food comprises all these carbonated drinks, pizzas, burgers, chips etc. All 
these things are detrimental to our society and we hear 23-24 year old children getting 
heart attacks and are dying. We don't want a situation of that kind to arise in future. 
That is why the Ministry and the Government are very keenly taking interest in asking 
these children — these youngsters, younger generation — to avoid taking this holistic 
junk food which comprises these carbonated drinks. That is why, Sir, we have already 
sent advisories through the Ministry of HRD and through the respective State 
Governments. I am also writing to the Health Ministers as well as the Chief Ministers of 
the States to send out more advisories to the educational institutions — both public and 
private — and to the public institutions and wherever possible, to the State Governments 
that these are detrimental to the health of the society, not only to the younger people, but to the 
general population at large. This is the awareness which is being created on the 
health aspect. 

Pesticide aspect is regulatory phenomenon. We have a regulatory mechanism. We 
have an Act — the Prevention of Food Adulteration Act; and the onus is definitely on both 
the Governments — the State Governments and the Central Government. Today, lifting 
of samples and testing completely lies with the State Government. I am not shying away 
from my responsibility. Definitely, the Government is responsible; the Central 
Government is responsible ultimately. But, then, we have a mechanism of functioning. 
We have been faithfully writing every year, in fact, in due course of time, throughout the year 
that the State Government have to lift samples. Sir, we are not looking only at coke here. 
We are looking at water samples; We are looking at milk samples; we are looking at samples 
of fruits and vegetables getting adulterants and contaminants, which could be pesticides or 
other adulterants could also be there. We 
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are asking the State Governments to lift these samples from different parts of the 
country periodically, test them and keep abreast of the knowledge of the Central 
Government. Some States do and some States don't do. But, then again, we keep writing to 
them because they have the mechanism, the infrastructure of testing, they have their food 
inspectors and they have their labs. We share their labs and their men to go through the 
testing. 

Sir, somebody raised an issue relating to the steps that we have taken for both 
these issues, like I said, the contaminated issue as well as the health issue. After the 
recent episode, we have not waited for the State-Governments to do something. In fact, 
we have been asking the State Governments to do it. We have asked them to reply. We 
also went around, testing, lifting samples of not only these carbonated drinks, but also 
water, milk, fruits, vegetables and all the other issues. Of course, the Indian Council of 
Medical Research has ben asked to do a study on the ill effects of junk food, whole of junk 
food. I think, the study will take a little time, may be, two to three years. But, nevertheless, 
the WHO has been advising the Government that the health problems of the future are 
going to be the chronic diseases, cardio-vascular diseases, diabetes, strokes, mental 
health disorders and cancer which we are going to take on and there is correlation 
between junk food and these things, life-style diseases....(interruptions)... I am coming to 
your point. (Interruptions).. 

SHRI N. JOTHI. You speak on the point. He is giving a lecture. 
...(Interruptions),.. 
�
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SHRI N. JOTHI: Please confine yourself to ...(Interruptions)... He can go to 

some seminar and say all these things. 
DR. ANBUMANI RAMDOSS: * if you don't want to hear me. (Interruptions) 
MR. DEPUTY CHAIRMAN: Please, please ...(Interruptions)... No, no 

..(Interruptions)... Mr. Jothi, one minute. The hon. Health Minister is, no doubt, addressing 
the issue of cola and also explaining the menace of the junk food. That is all right. But, now, 
probably, you can come to the specific issues which are being raised here. 

*Expunged as ordered by the Chair. 
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DR. ANBUMANI RAMDOSS: Sir, to get into those issues, I have to 
enlighten the hon. Members that these are the issues which they are going to 
face in future, and if he does not want to hear, * 

MR. DEPUTY CHAIRMAN: No, no; he has already sat down. Why are you 
saying so? ...(Interruptions)... 

DR. ANBUMANI RAMDOSS: If he does not want to hear the problems 
which the country is going to face in future, I am sorry for that. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Please listen to me. ...(Interruptions)... 
DR. ANBUMANI RAMDOSS: I am sorry for that. ...(Interruptions)... If you 

do not have the energy to listen to the problem that the country is going to face 
in future, I pity you. ...(Interruptions)... I pity him. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: He is taking the House into confidence. 
...(Interruptions)... 

SHRI N. JOTHI: Very good, Sir, ...(Interruptions)... Finally, you are going 
to tell us that you are not going to ban them; I know that. ...(Interruptions)... 

DR. ANBUMANI RAMDOSS: I am coming to that. 
.....(Interruptions)... I am coming to that. ...(Interruptions)... 

SHRIMATI S.G. INDIRA: The State Government should control. 
...(Interruptions)... 

MR. DEPUTY CHAIRMAN: He will come to that. Why are you 
interrupting him? ...(Interruptions)... 

SHRI N. JOTHI: Sir, I know this very well that he is not going to ban. 
MR. DEPUTY CHAIRMAN: No, no; please don't come to that 

conclusion. That is hot proper. The debate is going on well. ...(Interruptions)... 
Please have some patience to hear him. ...(Interruptions)... 

SHRI V. NARAYANASAMY: Please don't bring Tamil Nadu politics here. 
...(Interruptions)... 

DR. ANBUMANI RAMDOSS: Sir, I have already said that I have noted 
the queries of all the Members. I am coming to these queries one by one. I will 
be answering all these queries. But I do need to tell the House, and to the 
country also, what sort of problems we are going to  

*Expunged as ordered by the Chair. 
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face in future; it is my responsibility. This is not the only issue, but there are also 
a lot of other issues involved in that, and it is my duty to bring them to your 
notice. If Mr. Jothi does not have the patience to sit here, then I pity him. * if he 
does not have the patience ...(Interruptions)... 

SHRI N. JOTHI: Sir, he says * ...(Interruptions)... How can he say that? 
...(Interruptions)... 

SHRI C. PERUMAL: Sir, who is he to say that? ...(Interruptions)... 
MR. DEPUTY CHAIRMAN: Why does he say so? ...(Interruptions)... He 

cannot say that. ...(Interruptions)... 
SHRI N. JOTHI: Sir, he has said that. He cannot say that. 

...(Interruptions)... Who is he to say all this? ...(Interruptions)... How can he say 
that? I am sorry, Sir. ...(Interruptions)... 

DR. ANBUMANI RAMDOSS: Sir, he should have the patience to listen 
to the reply. ...(Interruptions)... If you do not have the patience, I say. 
...(Interruptions)... 

MR. DEPUTY CHAIRMAN: No, no, no. ...(Interruptions)... Mr. Jothi, this is a 
very important national issue. ...(Interruptions)... One minute. 
...(Interruptions)... One minute. ...(Interruptions)... Mr. Jothi, please sit down. 

SHRI N. JOTHI: Sir, he said 'he should have the patience; otherwise, * 
...(Interruptions)... 

SHRI V. NARAYANASAMY: Sir, he is interrupting him again and again. 
...(Interruptions)... 

MR. DEPUTY CHAIRMAN. Mr. Narayanasamy, please sit down. 
...(Interruptions)... Please sit down, Mr. Jothi. ...(Interruptions)... Mr. Perumal, 
please sit down. 

SHRI N. JOTHI: Sir, how can he say that? 
MR. DEPUTY CHAIRMAN: Mr. Jothi, nobody can say that. 

...(Interruptions)... Nobody can say that. ...(Interruptions)... That is said in a 
lighter vein; you take it like this. 

SHRI N. JOTHI: Sir, please see the records. 
MR. DEPUTY CHAIRMAN: I will see the records. ...(Interruptions)... Nobody 

has the right to say; even the Chair will not say. ...(Interruptions)... I will look into it. 
If he said that * you take it in a lighter vein, and I will remove that. 
...(Interruptions)... Mr. Narayanasamy, Mr. Perumal, please 

*Expunged as ordered by the Chair. 
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6.00 A.M. 
sit down. ...(Interruptions)... One minute. ...(Interruptions)... One minute. 
...(Interruptions)... You see, the whole nation is concerned about this. People 
are watching what decision the country. ...(Interruptions)... When the Chair is 
speaking, you must have the courtesy to listen to him. ...(Interruptions)... The 
whole nation is watching as to what is going to happen; everybody is 
concerned, even the children are concerned, how is it that some States have 
banned and some States have not banned. And there is a concern. So, it is an 
important issue. Let us take it in ail seriousness. It is all right that you may 
differ with the Minister or the Minister may differ with you; that is not very 
important. It is not important. Let us not create any controversy. Otherwise, in 
this controversy, the important issue will be forgotten. Please carry on, Mr. 
Minister. 

DR. ANBUMANI RAMDOSS: Thank you, Sir. Like I have been saying earlier 
that the issue is the health issue and the Government has been propagating 
these health issues, this pesticide issue is a regulatory issue, a short-term issue. 
The health issue is going to be a long-term issue; that is why, we have to make 
holistic policies, and that is why, I am trying to create a little bit of awareness. To 
say that the statement was a suo motu statement, the statement made by me, 
...(Interruptions)... 

SHRI N. JOTHI: Sir, that is not correct. ...(Interruptions)... Sir, the 
Speaker has asked him to submit the report. It is not a suo motu statement. He was 
compelled to make a statement. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: That is all right, but to say that 
...(Interruptions)... In fact, you are bringing politics. ...(Interruptions)... Mr. Jothi 
looking into the larger aspect of it, not on every word, you go on interrupting 
the Minister. ...(Interruptions)... 

SHRI N. JOTHI: It is not a charity. ...(Interruptions)... 
SHRI V. NARAYANASAMY: In this House, it is a suo motu statement. 

...(Interruptions)... 
MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, please sit down. 

...(Interruptions)... I would like to know from the hon. Members whether you are 
interested to discuss this issue. 

SHRI N. JOTHI: Yes, Sir. 
MR. DEPUTY CHAIRMAN: Then what the Minister says and what you say 

are not important. ...(Interruptions)... It is for the Chair to regulate. 
*Expunged as ordered by the Chair. 
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You can talk only with permission. That is the rule. I need not remind you because you know 
that. When I have permitted the hon. Minister to make a statement, no Member has any 
right to interrupt. I may allow you here and there just for creating some interest. But that 
doesn't mean you can go on like this. Please don't do it. ...(Interruptions)... Let him 
complete. Whatever the Minister wants to say, let him complete. ...(Interruptions)... 

SHRI N. JOTHI: Then you give me a chance after he completes. 
MR. DEPUTY CHAIRMAN: I will. 

DR. ANBUMANI RAMDOSS: As I mentioned on the health issues, the sugar 
content is more harmful from the long-term aspects than the pesticide residues in these 
things. I don't know how many people know this. This is the awareness which I am creating 
not only in the House but also in the entire country that we have a situation here, we have a 
problem here, and that problem is not only due to pesticides issue but also due to the wider 
health issue. The quantum of sugar in the so-called carbonated products, say, 5%-10%, is 
more dangerous than the pesticides contained in these carbonated drinks. I am trying to 
bring out the health problems and that is why we need to take a holistic view on this. The 
House needs to deliberate more on this issue. I am not shying away from responsibility. That 
is why I am coming to the point and saying that we need to have good agricultural 
practices, etc. There are other issues which are involved in this. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: That will be taken up later. We can discuss it later. 
But let us come to the point. 

DR. ANBUMANI RAMDOSS: Having said all these things, the Government has 
taken steps to deal with both the issues, one is a regulatory mechanism for the 
pesticides or contaminants issue and the second is the wider issue of health, not only of 
carbonated drinks but also junk foods because this is the way our children are going and 
every day their health is falling by eating these things. 

Sir, coming to the issues raised by my hon. colleagues here, Mr. Narayanasamy 
has asked about the steps that the Government has taken on the JPC recommendations. 
As I have already said, after the JPC's recommendations, a Committee has been set up 
and the Committee will be setting the standards in due course of time, may be, within 3-5 
months. 

MR. DEPUTY CHAIRMAN: Have you fixed any time-limit for that Committee? 
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DR. ANBUMANI RAMDOSS: It is there. 

MR. DEPUTY CHAIRMAN: It is an important issue. Just to facilitate the 
hon. Members, the Report was made in 2003. Now, you have appointed a 
Committee. Have you fixed a time-limit for the Committee for fixing the 
standards? There is a concern in the whole country. What is the time-limit that 
you have fixed for the Committee? That you can say. 

DR. ANBUMANI RAMDOSS: The JPC has told us to look into not only the 
carbonated drinks issue but also fruit juice, fruits and vegetables and milk, and to 
set standards for all these products. But as for fruit juice and milk, it is a little bit 
difficult in our Indian context because they are primary foods and we are using 
abundant pesticides in our country. Therefore, we have to go in for good 
agricultural practices. That is a different matter. 

MR. DEPUTY CHAIRMAN: But three years is too long a time. 

DR. ANBUMANI RAMDOSS: The JPC has made a lot of 
recommendations. 

MR. DEPUTY CHAIRMAN: That is there. But you speak on this issue. 

DR. ANBUMANI RAMDOSS: Coming to the issue, in 2004, the 
Committee has been formed. It is not a new Committee. It has been right there. I 
have read out the four names. This Committee is there. These experts are the 
top in the industry. They have gone through that. They are now finalising the 
Report. By the end of this year or early next year there will be standards fixed 
for these things. 

MR. DEPUTY CHAIRMAN: Till then, what would happen? 

DR. ANBUMANI RAMDOSS: That is why I explained clearly that till today 
there were no standards. Today, there are standards. There are standards for 
water, concentrates and sugar also. It is known that there should be no 
pesticides in sugar. Ultimately, the onus is on the manufacturers. 
...(Interruptions)... 

SHRI V. NARAYANASAMY: Sir, there is some crucial thing. 

MR. DEPUTY CHAIRMAN: I will help you. Mr. Minister, you have made 
one statement that the onus is on the manufacturers. Now, the Centre for 
Science and Environment has come out with a report. They have failed. You 
say that the onus is on the manufacturers. Now what we see is that they have 
failed. Now, on whom is the onus? 
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DR. ANBUMANI RAMDOSS: Sir, coming to the CSE report, they have tested 
samples and they have given a report. Now, another Committee has been set up to 
give me a report in two week's time on the CSE's report. Sir, the CSE is a reputed 
organisation. But we do not know what testing they have done; what process of testing 
they have done whether it has been an NABL accredited laboratory under the law. It is 
the NABL accredited laboratories which have to go through these processes. There 
are a lot of processes. You know what are the conditions to test a product. It just can't be 
tested anywhere, in any lab. We have to have a standard fixed only then will it stand in a 
court of law. So I have appointed a Committee which will go into the CSE report and give 
me its recommendations in two week's time and after which we will send advisories 
and circulatories to States from where they have lifted samples. If the CSE report is positive 
today that there are pesticide residues, we will be advising the State Governments from 
where these samples have been lifted in different bottling plants, and saying that this is it 
and ask them to take action against the respective manufacturers in different States from 
where these samples have been lifted. We are not waiting only for that, we are also lifting 
samples from different parts of the country and we are testing them in our labs. In fact, 
the onus is on the State Governments to do it; under the PFA the State Government has 
to pick up samples, test them and do these things. Once we get these results, then only 
we could take a decision as to how under the PFA,. we could punish these 
manufacturers. 

MR. DEPUTY CHAIRMAN: How do you address the concern of the common man 
today? 

DR. ANBUMANI RAMDOSS: Sir, just today, in a hurry. 
...(Interruptions)... 

MR. DEPUTY CHAIRMAN: The Chair itself is putting questions on your behalf. 

DR. ANBUMANI RAMDOSS: Sir, I fully understand the concern of Members not 
only within the House but outside the House also. Sir, today, if we do anything in a haste, 
again and again, I am saying, if we just go around in a haste without getting these 
credentials and facts and figures, it would not stand in a court of law. Definitely, whatever we 
do, it has to be in a systemic manner. That is why we are going through this scientific 
process and analysing the whole thing. I am also concerned about it. 
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The safety of the consumers is my priority. But we have to address these issues in a 
scientific manner because it has to stand the scrutiny of law. We have to go through that 
process. Whatever process we are going through, it should be a foolproof process. We 
can't act in haste. 

Coming to Shri Narayanasamy's query about health hazards and whether there is 
any mechanism to check the colas. Yes, again and again, I have been saying that there have 
been different mechanisms to check not only colas but other fruit products also. The State 
Government has to repeatedly and periodically test these samples and give recommendations 
and feedback to the Central Government. Shri Narayanasamy was saying that don't set up 
committees which would just go on, on and on. It is not the prerogative of the 
Government to just set up these committee to delay this process. Whatever we do, it has 
to be scientific. We already have some instances where we took some decisions and then 
the courts have reversed our decisions. Because of the lack of scientific data, we had 
acted in a hurry, we acted in a haste. It is not that the Committees are set up to delay 
the process. There are expert people in these committees. They are the people who 
are experts in their fields. We have to get this data, accumulate this data and then we have to 
go through it. Again, it is the responsibility of the Government to expedite the whole 
process. I take this responsibility to expedite the whole process. We are going through this 
process. Sir, personally, before I became a Minister, I have been against these colas and 
junk food. Because of health reasons involved in it, I have been taking a lot of initiatives on 
these issues. Today, we have an opportunity to go through it. I am very seriously 
concerned about it from the consumer point of view. We are very serious about this issue. I 
had a number of briefings on this issue with my people in the last few months to expedite 
the whole process. We are going through that process. Sir, responding to Shri Jothi's 
point, he was concerned about Section 7 and wanted to know whether we can ban these 
items. Sir as per Section 7 of the PFA Act, it rests with the health authorities of the 
respective States. In fact, there is a contradictory view in this that the ultimate 
responsibility is with the Central Government. But, as per this provision, it is the State 
local authorities which have to act on this issue. But, again, when Gutka was banned by 
some States, the Supreme Court said that it could be only for a short term, maybe, for two 
years, and the onus for a long-term ban rests with the Central Government. That is why we 
are going through this process. So, as a short-term measure, if the 
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State Governments feel that this is detrimental to their people, to the 
consumers, they have the authority to take decisions under Section 7 of the 
Act... 

MR. DEPUTY CHAIRMAN: For a maximum period of two years, is it? 

DR. ANBUMANI RAMDOSS: It can be done for a short period of time... 

SHRI N. JOTHI: Not only the State Governments, but the Central 
Government also can put a ban on it for a temporary period as a 
precautionary measure... 

MR. DEPUTY CHAIRMAN: He said that. 
SHRI N. JOTHI: I do not know why he is not exercising that power. 

DR. ANBUMANI RAMDOSS: Each State Government can do that. We 
have sent advisories to the State Governments that these are health issues, 
what decisions they must take, etc. 

Shri Suresh Bhardwaj mentioned about the concentrates. He wanted to know 
whether pesticides are found in the concentrates. | have already said that the 
formula used in the concentrates is the trademark of the respective companies, 
and this is being used worldwide. The onus is on these companies to prove that 
there are no pesticides in the concentrates. Of course, these companies must 
ensure that there are no pesticides or contaminates in the 
concentrates...(Interruptions)... It is the whole thing that we are testing. It is not a 
question of sugar content or water content that we look for. We cannot test it 
individually. We have to test it holistically.. .(Interruptions)... 

SHRI V. NARAYANASAMY: You have to analyse separately its various 
constituents. You say that the water used should be a sterilized water. 
Secondly, you have also done sampling of the sugar content... 

MR. DEPUTY CHAIRMAN: Are you giving standards for these 
concentrates? 

DR. ANBUMANI RAMDOSS: No; we cannot give a standard... 

MR. DEPUTY CHAIRMAN: That is the point. The popular perception is that 
these companies do not show the constituents in the concentrates, and these are 
not tested. But, from safety point of view, it has to be tested. That is what Mr. 
Narayanasamy is saying. 
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DR. ANBUMANI RAMDOSS: Today the concentrate standard is that 
there should be no pesticides in it. 

SHRI V. NARAYANASAMY: How can you presume that? 
DR. ANBUMANI RAMDOSS: That is the responsibility of these 

companies to see to it that there are no pesticides used in the concentrates. 

SHRI V. NARAYANASAMY: You are testing the whole bottle as such. You 
say, water is being tested and sugar is being tested. Only when you test the 
concentrates, everything will be complete. Leaving one, you test the remaining 
two. You should concentrate on the concentrates also... 

SHRI N. JOTHI: Mr. Narayanasamy rarely speaks like this. 

MR. DEPUTY CHAIRMAN: Now, let us not make it a party issue. It is in the 
interest of the whole House. A message should go from Parliament to the 
people of this country that everybody is concerned. That is why we are 
discussing this. This is not a party issue. 

DR. ANBUMANI RAMDOSS: As much as all the hon. Members are 
concerned about, I am even more concerned... 

MR. DEPUTY CHAIRMAN: We are helping you to take action. 

DR. ANBUMANI RAMDOSS: They are the real consumers of the country. 
It is not only an issue pertaining to the consumers of this country, but it also 
concerns the health of the younger generation. 

Mr. Bhardwaj also asked whether the Government is under any pressure 
from any of these companies. I would say, it is definitely, not so, irrespective of 
howsoever big these companies may be. You all know how the Health 
Ministry is taking on tobacco. Let us see what we are trying to do with regard 
to tobacco. The consumers are our main area, and we are really concerned 
about the health of consumers. 

Then, he has raised a query whether advertisements of these products 
can be banned. Sir, from the health issue, I am coming to this point of 
advertisement. It is not like, Sir, today we just ban the advertisement of a 
proprietary food item, and then the product. It is not as simple as that. On the 
health issues, like, Sir, today, tobacco cannot be advertised, or alcohol cannot 
be advertised. In fact, today tobacco is being used in this country, and it is more 
dangerous than these things. ...(Interruptions)... I am coming to the point, Sir. 
We have the Cable and Television Act of 1994. There is a provision in that Act. 
The Government 
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is discussing with the Ministry of Information and Broadcasting the issue of 
banning of advertisement, but we have not taken any decision on that. We are just 
discussing it with the Ministry of Information and Broadcasting, and we have not 
taken any decision on that, Sir. 

Then, Shri Mahendra Mohan wanted to know about the standards in the 
European countries. Our standards are more stringent than the standards 
pertaining to these carbonated drinks in the European countries. 

MR. DEPUTY CHAIRMAN: But, his point is, whether any pesticide was 
found in any of these European countries. If so, what is the content of It, what is 
the percentage of that? See, this discussion has arisen because of the excess 
content of pesticide. If that is the case, is there any parallel, similar issue in 
any part of the world on Coca Cola and Pepsi, which is agitating those 
countries also, or, is it just confining to India? This is what they wanted to 
know. 

DR. ANBUMANI RAMDOSS: Sir, I would like to say that the standards 
here are more... I understand their concern about that. 

MR. DEPUTY CHAIRMAN: If this information is not with you right now, 
you can find it out also. 

DR. ANBUMANI RAMDOSS. Yes, Sir, I will find it out. If this issue is 
worldwide. I will let the hon. Member know about this issue. He was also saying 
whether it should be mentioned on the bottle or on the package that this 
product is injurious to health, like he mentioned that tobacco is injurious to health. 
He wanted to know whether it should mentioned outside the bottle of carbonated 
drink. Sir, as it is, there should not be any pesticide, any contaminant in this. And, if 
there is any contaminant, then, they are at fault, they should be penalised. They 
will be penalised for that. 

MR. DEPUTY CHAIRMAN: You penalise them. That is what the hon. 
Members want. 

DR. ANBUMANI RAMDOSS: So, it should not be mentioned then. Of 
course, Mr. Reddy was asking about the Andhra Pradesh issue, whether the 
State could ban any product under that. I have already clarified that issue. Again, I 
would like to say that there is section 7. Under that, if the State Government 
feels that it is detrimental to consumers ...(Interruptions)... 

SHRI RAVULA CHANDRA SEKAR REDDY: My question was simple. 
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What is your advice to the States? 
MR. DEPUTY CHAIRMAN: They have sent advisories to the States. 

SHRI RAVULA CHANDRA SEKAR REDDY: If it is injurious to the people 
of Kerala, then, why is it not injurious to the people of Andhra and other parts of 
the country? ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Reddy, the Minister has already clarified 
that he has sent advisories to all the States ...(Interruptions)... 

DR. ANBUMANI RAMDOSS: I have already clarified this issue.. 
.(Interruptions)... 

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, there should be 
uniformity in it ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: On Advisories, there is uniformity. 

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, nobody is following them. 
How come Kerala has banned it in the entire State? If it is banned in Kerala, 
then, why not in Karnataka and Andhra? Why not it be banned in his own 
State...(Interruptions)... 

MR. DEPUTY CHAIRMAN: You know there is a difference between the 
direction and the advisory...(Interruptions)... 

SHRI P.G. NARAYANAN (Tamil Nadu): Sir, here the consumer is 
involved. ...(Interruptions)... 

SHRI N. JOTHI: The Kerala people will be very healthy and other people 
will always be in hospitals...(Interruptions)... 

SHRI P.G. NARAYANAN: They cannot take it lightly. ...(Interruptions)... 
The Government is taking this lightly ...(Interruptions)... 

DR. ANBUMANI RAMDOSS: Mr. Reddy was asking whether the 
Committee's tenure would be time-bound. Yes ...(Interruptions)... I have already 
clarified the issue relating to the Committee. Mr. Perumal said something 
which I could not hear. 

SHRI N. JOTHI: He said about Palm Cola ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: It is an alternate drink! ...(Interruptions)... 

SHRI N. JOTHI: Earlier he was the Chairman of the Palm Board. 
...(Interruptions)... 

MR. DEPUTY CHAIRMAN: It is a good suggestion 
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DR. ANBUMANI RAMDOSS: Yes, Sir, it is a good suggestion. Mr. 
Bhandary was also concerned about the health of children. Mrs. Indira was 
enquiring whether this is banned in Tamil Nadu, to which I have already replied 
that each State could take steps ...(Interruptions)... Then, Mr. Madaniji talked 
about the Kolkata report; whether till such time this could be banned. I would 
again say that at the end of the year if we are getting the final standard of sugar, 
we will be having standards altogether. I again say that if the States, even today, 
could test and see a product not only the carbonated products but also the other 
products and take a decision commensurate with the testing standards, if 
there are contamination in that, individual States could definitely take decisions 
on that. 

Mr. Prasad raised general issues that concern this House. I think, these 
are some of the issues raised by the hon. Members today. I would again like to 
reiterate. You have been rightly saying that there have been apprehensions in 
the minds of consumers of this country on this issue... 

MR. DEPUTY CHAIRMAN: Address those issues, that is all this House 
wants. 

DR. ANBUMANI RAMDOSS: Yes, Sir, that is why ...(Interruptions)... 

SHRI N. JOTHI: Sir, I am not confronting him, but would question him.. 
.(Interruptions)... 

DR. ANBUMANI RAMDOSS: I will answer your queries. 

SHRI N. JOTHI: I would like to have a copy of that legislation. Ask your 
officers to pass on a copy to me. 

DR. ANBUMANI RAMDOSS: I will give you tomorrow. 

SHRI N. JOTHI: Please, I would go through it. Do not send it tomorrow, 
today itself. I want to find out your power, in the Central Government, to ban it. 
Please give me that legislation, I will show the section immediately. 
(Interruptions) Section 7 I know, it says that the Central Government can take 
immediate action. The Central Government has got the power. 

MR. DEPUTY CHAIRMAN: He has not said that the Central 
Government has no power...(Interruptions)... 
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SHRI N. JOTHI: Then why is he not exercising that power? 
...(Interruptions)... The committee will go into that, another committee will 
further go into, yet another committee will go into it, and still another committee 
will come. But, in the meanwhile, he would go What is this, Sir? You are 
making ...(Interruptions)... 

DR. ANBUMANI RAMDOSS: When you were ruling, why did you not ban 
it? ...(Interruptions)... 

SHRI N. JOTHI: I will answer it. At that time, there was no pesticide. In your 
ruling only it has come, Sir. (Interruptions) Last week only it has come, and last 
week we have not demitted the office. We demitted the office in April. 
(Interruptions) We banned it immediately. 

MR. DEPUTY CHAIRMAN: You banned it and lifted it too. 
...(Interruptions)... 

DR. ANBUMANI RAMDOSS: I know what they banned I wanted to fully 
allay the apprehensions of the consumers of this country by saying that the 
Government is definitely very serious on this issue. Sir, there are two different 
issues: contamination and health. Today, the problem of contamination is very 
much in the news and we have given advisories to the State Governments, to the 
HRD Ministry. I have written to them. The State Government should also pick up 
more samples and test them. If found again, they should take decisions on 
doing away with these products, for the betterment of this country. But, on the 
whole, the Government of India is also going into the process of setting 
standards. It is not that we do not have standards today; we have standards, but 
we are trying to set comprehensive standards. 

I personally and as a Minister, am very concerned about the issue and we 
will be taking all steps to satisfy the consumers of this country. 

Thank you. 

MR. DEPUTY CHAIRMAN: The House stands adjourned till 11 a.m. 
tomorrow. 

The House then adjourned at twenty-five minutes 
past six of the clock, till eleven of the clock on 

Friday, the 11th August, 2006. 

MGIPMRND—171RS—10-04-2007. 
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